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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BRENCH
AT HYDERABAD, '

0.A.NO.1718f 1996.

Between  Dated: 19.2.1996.

K.Viswamohan ) coe Applicant

.And

1. The Sr., Divisional Personnel 0Officer, South Central
Railway, Hyderabad Divisien{(MG), Secunderabad.

2. The Chief signal & Telecom Engineer, South Central rliy, -
(MG), Rail Nilayam, Secunderabad.

¥

3. Signal & Telecom Engineer, Telephone Exchange, South
Central Railway (MG), Secunderabad.

"~ 4. Chief signal Inspector, South Central Railway, Nizamabad.

¥, 0B
.o Responcénts
Counsel for the Applicant : Sri. P.¥rishna Reddy
Counsel for the pespondents : Sri. V.Rajeswara Rao, SC for
Railways. :
CORAM:

Hon'ble Mr. R.Rangarajan, Administrative Member

Contd:...2/- -



D.A. 171/96. Dt. of Decision : 19-03-96.

-ORDER

§ As per Hon'ble Shri R, Rangarajan, Member (Adan,) {

The applicant was engaged on 06-03-1984 33 a

A

etk
Casual Y%ahdar

under R=-3. It is gstatsd that he was given

i

(

temperary status on completion of Pour months of sarvice.
However, his sgrvices were terminated yide letter ﬁgﬁ%@}E/

Tela/11 dated 6-12-90 as thare wgre nNo provision in gstimate

againat which he wyas gngaged gs ~asSual labocur. His ssrvices

uéga actuall%#erminatsd with eppact £rom 07=-051-1991,

24 It is gtated that the applicant and two other employs:
namely, Sri B.Buchi Hgmulu and Sri D. tswar ygre 38lso
tgrminated liks the applicant on the same day by the same
impugmed order. They have filed 0A.No.572/31 and 0A.No,.
673/91 on the Pile of this Banch. ¢ﬁéle two 0As yepre disposed
07 itb s8atting aside ¢he impugned termination order dated
6-12-90 and further directing the rgspondents to take those
the applicantyon duty. In pursuance of the direction the

tuo applicants in the above raferpred DA were teken back ip’
the sgrvice and it is also stated that their back wages rrom
the date of tgrminatinn of the gppvice till they wars

reinstated ware 81sc paid.

L . .3



3. The appli@bnt was also reinstated back in
service on 5-5-92 vide order No.YP/210/8&T/Screening,
dt.5;5-92 and presently he is working as TCM Gr.III in

scale of m.QSO-ISOQ (RSRP) .

4. The applicant though reinstated was not pafd

the back wages from the date of his termination namely,

7.1-91' to the date of reinstatement 5-5-92, It is stated -

that the iegal noticé;dt.i?-?-gs and 3-8-94 issued to all
the respondents in this OA‘for paying him the back wages
for the period from 7-1-91 to 5-5=92 was not reﬁiied.
However, thg DSTE ﬁMWbﬁ), Secqnderabad had forwérded the
legal notice to the D;S.T.E. {MG), Hyderabad at Secun-
derabad for takiné furthér necessary action in the matter
by letter No.MW.SW.155/4/EX, dated 25-8-1994. But inspite
of the forwarding the letter to the concerned, no reply

is reported to have been issued yet to the applicant in

this regard.

5. Hence, he has filed this application praying for

a direction to the respondents to pay the arrears of

[y,

et

salary due to him for the peribd between 7-1-1991 to
5-5.1992 i.e. from the date of his removal till the date

of his reinstatement including interest.
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Copy to:=-

1.

The Sr. Divisional Personnel Officer, South Central Railway,
Hyderabad Division{MG), Secunderabad.

2. The chief Signal & Telecom Engineer, South Central Railway,
© ' (MG), Rail Milayam, Secunderabad., -
Signal & Telecom Enginzer, Telephone Exchange, South Central
pailway (MB), Secunderabad.
4, Cchief signal Inspector, South Central Railway, Nizamabad.
> One copy to Sri, P.Krishnaraeﬁdy, advocate, CAT, Hyd.
6. One copy to Sri. V.Rajeswa; Rao, SC for Riy, CAT, Hyd.
77. One coby to Librar&, CAT, Hyé. a
8. One spare Copy. ;
. Rsm/- = ‘ .



" stage itself. MNc costs,

.

B The legal notice clesrly indicatss that two of his

gx~colleagues, whose services vers tgrminated Epem'the same

.
-

impugned order were teinstated on the direction given in this

Tfibuﬁalmiﬁ bﬂ.No#ﬁ?ﬁ/?1 éhd;ﬁﬁ.ﬂn;ﬁfaféﬁ. ‘It is also Statad

" in’ the legal notice that those twd gasusl labourg yera also

A

"paid the backwagas for the,parind;they;uareoout-of sarvice.

"It is for R-1 to dispose of ‘the application'in the light of

pracedences and alsc on tﬁe basis of the Fa;ts of ke his cgse.

7. In the reeult, tha Pollowing direction is given:-

The legal notice)dated 17-7-95 (Annexure~1) and dated™

'3-8-94 (Annexura—III) should be disposed of within a period

e ey

af two months erom the date of pgpsipt of a copy of this ofdar%f

xundxcating the reasons if his prayer is rejected, '-'"Q

8. | The DA is ordared accordingly at the admission

.d\/\hxlﬂrﬂ-**f”4%é

(R. Rangarajan) ~

Membar (Admn. ) :

Datad : The 19th february 1996. . Lo
{Dictated in Upen Court) 1/,,,¢qz {;
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